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7.  
 

True Copy of Hon’ble High Court of 

Allahabad Judicature order in the WRIT 

- C No 14736 of 2024 has been marked 

and annexed as Annexure CA-6 
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8.  

 

Copy of guidelines for Implementing 

Wetlands (Conservation and 

Management) Rules and Copy of 

Judgement in Forward Foundation v. 

State of Karnataka in OA 222/2014 is 

annexed herewith as Annexure CA-7. 
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9.  
 

Copy of Minutes of meeting regarding the 

Construction work being done in the river 

buffer area, and Bad Maidan and the 

river bed area held on 14.11.2023 and 

16.11.2023 is marked and annexed as 

Annexure CA-8 
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10.  

 

Proof of service by e-mail on the 

Applicant and other Respondent. 
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Dated: 21.05.2025 

Place: New Delhi 

                                         Filed By:  

 

 

Adv. Himanshu Gupta 
Off: Block O, 10-A, Basement, 

Jangpura Extension, New Delhi 
9140990616 

Himanshu.ylc@gmail.com 
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as a cremation ground and graveyard, as  falls under the 

public and semi-public use category and is restricted to 

specific activities like cremation, burial, or related 

ancillary public facilities as per  Model Building Bye-Laws 

& Zoning Regulations. 

This unequivocal response further substantiates that the 

Applicant was fully aware of the restricted land use 

classification and yet proceeded to undertake construction 

in gross violation of the zoning norms. 

 

3.36.  That, the averments contained in paragraphs 3.80 to 3.81 

of the application are, for the present purposes, not 

disputed to the extent they are borne out from the record, 

and accordingly, do not call for a detailed response at this 

stage; however, the answering respondent reserves the 

right to contest or clarify the same at an appropriate stage, 

if required. 

 

3.37. That, the averment made in para 3.82 to 3.87 is not merely 

correct, as the subject matter in the present Miscellaneous 

application is outside the scope of the Hon’ble Tribunal. 

while it is true that the Hon’ble High Court, in its order, 

has observed that the Applicant may seek recourse before 

this Hon’ble Tribunal, it is most respectfully submitted 

that such liberty does not ipso facto confer jurisdiction  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH: NEW DELHI 

REPLY AFFIDAVIT  
****************************** 

IN 
 

M.A. NO(S): 27 OF 2025 
OF 

ORIGINAL APPLICATION:613/2023 
 

IN THE MATTER OF: 
 
OMKARNATH KUSHWAHA                                …APPLICANT 

 
VERSUS 

 
GORAKHPUR DEVELOPMENT AUTHORITY AND ORS    
            
         …RESPONDENTS 

 
ANNEXURES 
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH: NEW DELHI 

REPLY AFFIDAVIT  
****************************** 

IN 
 

M.A. NO(S): 27 OF 2025 
OF 

ORIGINAL APPLICATION:613/2023 
 

IN THE MATTER OF: 
 
OMKARNATH KUSHWAHA                                …APPLICANT 

 
VERSUS 

 
GORAKHPUR DEVELOPMENT AUTHORITY AND ORS    
            
         …RESPONDENTS 

 
PROOF OF SERVICE BY EMAIL ON THE 

APPLICANT AND OTHER PARTIES 
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Himanshu Gupta <himanshu.ylc@gmail.com>

Service of Reply Affidavit on behalf of Respondent No.7 in M.A. No. 27 of 2025 of
O.A. No. 613 of 2023 Pending Before Hon’ble NGT, Principal Bench, New Delhi
1 message

Himanshu Gupta <himanshu.ylc@gmail.com> Wed, May 21, 2025 at 2:55 PM
To: avi@a3tlegal.com, guptasan@bharatpetroleum.in, cao@uppcb.in, commgor@nic.in, sspgkr-up@nic.in, dmgor@nic.in,
gdagorakhpur@gmail.com, gda_gorakhpur@rediffmail.com

Service of Reply Affidavit by Respondent No. 7 in M.A. No. 27/2025 in connection with O.A.
No. 613/2023, 

pending adjudication before the Hon’ble NGT, Principal Bench, New Delhi.

To:

1.  Omkar Nath Kushwaha (Applicant) – avi@a3tlegal.com
2. Gorakhpur Development Authority(Respondent No.1) – gda_gorakhpur@rediffmail.com

; gdagorakhpur@gmail.com
3. District Magistrate, Gorakhpur  (Respondent No.2)   – dmgor@nic.in
4. Senior Superintendent of Police, Gorakhpur  (Respondent No.3)   sspgkr-up@nic.in– 
5. Commissioner, Gorakhpur Region  (Respondent No.4)   – commgor@nic.in
6. Uttar Pradesh Pollution Control Board  (Respondent No.5)   – cao@uppcb.in
7. Bharat Petroleum Corporation Ltd. (Respondent No.6)   – guptasan@bharatpetroleum.in

Dear Sir/Madam,

I am writing on behalf of Respondent No. 7 – Shri Om Prakash Gupta in M.A. No. 27 of 2025 in O.A. No. 
613 of 2023 titled "Omkar Nath Kushwaha v. Gorakhpur Development Authority & Ors.", pending before the 
Hon’ble National Green Tribunal, Principal Bench at New Delhi.

In compliance with the directions contained in the order dated 21.02.2025 passed by the Hon’ble Tribunal, and 
under instructions from Respondent No. 7, please find attached herewith the Reply Affidavit filed on behalf of 
Respondent No. 7 in the above-mentioned matter.

This email may be treated as proof of service of the said Reply Affidavit upon the parties concerned.

Attachment:

Reply Affidavit of Respondent No. 7 (PDF)

 REPLY AFFIDAVIT BY RESPONDENT NO.7 IN
MA.27-2025.pdf

Please acknowledge receipt of this communication.

Warm regards,

Himanshu Gupta

Advocate & Solicitor
SUPREME COURT OF INDIA
ALLAHABAD HIGH COURT | DELHI HIGH COURT
Office-Block O 10/A Basement, Jangpura Extension, New Delhi-110014
M-9140990616 ,8860212457
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